IN THE CINTRAL ACMINISTRATIVE TRIBUNAL,HYDERABAL BENCH
AT HYDERABAD.,
LN

O.ANo0,787/94,

Data: 2--5¢-1997,

/
Betseen:
B. Venkateswarlu. . os Applicant.
and
1 .The 8Senior sSuperintendent of
Post Ufficzs, Prakas,m Division,
Ongclf-’t ‘
2, Sri Chintala venkateswarlu,
Branch Post Master, Goginenivari-
palem, Prgkasam District,
{llow smlected but not zssumed
charge. Respondsnts.
e \. 7_l7_7—7—7—7‘—7—7‘:‘—L——"——-:-h&ﬂr;,p_e&dl_i_i_i—i_
Counsel for the respondeats: 3Sri V.Rajesw,ra Rao. o

CORAL :

HON 'BLE SHRI R,RANGARAJAN,M=mber (A)

HON * 2LE 3HRI B.S.JAT PARAMESHWAR,Membcr (M)

JUDGMENT

(as per Bofi'cle Shri B.S. Jal P ramachusr Member(J)

None for the applicant. The applicant wes

called absent., Heardlri V,Raj2si7-ra Rz0. Counsel for the
The < A has ”

, ;espondentf; No.1l. /‘Respondent'No.Z was served bu%(fot

éntered appe,r nce either in person or through his counsel,

The Respondent No.l has not fipled counter
to the 0.A. However, we have perused the records produced
by the lst respondent during the course of arguments,
The post of B.P.M., Goginenivaripalem in

Prakasam District whieh fell vacant on the demise af
e
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of the regular incumbent of thé said Brfyéh Post.eééffe.
It is stated that the applicsnt was appointed on

& . .
provision;l basis fp the post gn 3--5§f1993 gn? has.
since been continuing as such, To £fill up the said
post by a regular cyndidate, the Respondent No.l issued
a Notification dated 15--7-*1993; In response *+o thé
cald Notification, three candidates submitted.their

o ,

applications , viz., the Apprlicant, the 2nd respondent
and the other onef‘ The applicant had Fil1~4 0.a.

|

No. 454/94 far not censifering his candidature before

this Tribunal. The szid C.A., w,3 2isposed of with

the following directioni—

"Tn case the anslicant fiied_the arplication
with all the relevant certificates other than
the L5C certificate by 16-=8--1993 and {if

0\ that original ss¢ certificate was taken return
from the respondent and submitted again, the
case of the applicant has te be cqnsiéfred in

accordance with law by treating thht the original

380 Certificate was submitted within time."
Thereafteg’it appzars that the applicant has
not at all submitted any application or income certificate

or testimonials. Therefore, thé€ lst respondoent considersd

the application filed by the 2nd respondent and the other

' cgndicate, From the records, produced by the authorities,

it is disclosed that the applicant inspite of clear

directions by the Tribunal in 0.3 454/94 a falled to

furaish the Csrtificates mentioned in the
[

Order in



e

: 3 :
| by_ ,
0.A.254/94 for consideration «eé__the Lutherities,

e

Even the appllicant had not submitted the other required

tcertificates along with the application before the
~ for swceipt — .

last date/mi—rsxmipex of the applications. when the
< hhad ”
applicant himselfz-faile:d to furnishei_d: the required

particulars bafore the last dite aafor rececipt of the
applicantions, his candidature cgnnot be considered
as a regular one, Hence the applicant caunot question

—mamf”
the. appoint of the 2nd respondent as 3fM, Goginenivgripalsm,

K}xﬁ m/x@x Prakasam District.

There ara ﬁo merits in this 0.A. Hence

the Q.,A,., 1is dismissed. No order as to ¢costs.
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PARAMI'SHWAR (R RANGARAJAN)
MEMBER, (J) Member (A)
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Dictated in ogen Court, .

G938 .
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The recerds to be returned
verification. -
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